
TR A 	 mR-r. u BTTT AL CENTRAL ADMINI 	 . 	, PRINCIPAL BENCH 

AT_ fl') i)A0 I in OA No.2991/2003 

New Delhi, this the 3rd.day of February, 2001 

}lon'ble Shri S.K. Naik, Member(A) 

Vidya Nand Sharma 	 .. 	Applicant 

(in person) 

versus 

Union of India and others 	 .. 	Respondents 

ORDER(in circulation) 
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applicant against the order dated 11.12.2003 by which his 

OA No.2991/2003 was dismissed on the ground of laches and 

delay 	and 	for the detailed reasons 	mentioned 	therein. 
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which 	have already been taken care of, applicant has not 

_4_ 	-- 	..1 	._ 	- 	4- 	--. 	-- ume 	wi Ln 	 grun 	Luau wOuiu wrrn 	review 	of 

the 	said 	order dated 11.12.2003. 	That apart, 	the 	fact 

remains 	that 	the 	services 	of 	the 	applicant 	were 

4. terminated 	as back as on 17.10.1981 and there had been a 

spate 	of various suits/petitions filed by him which were 

ultimately 	either 	disposed 	of 	or 	dismissed 	by 	the 

concerned 	judicial 	forum 	as already mentioned 	in 	the 

order dated 11.12.2003. 	In the result, 	the present RA is 

not 	maintainable 	under Order 17, Rule 1 CPC 	read 	with 
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dismissed. 
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